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An Act further to amend the Indian Cotton Gess Act, 1923. 

EEREAS i t  is expedient further to amend the Indian 
XIV of 1928. W' Cotton Cess Act, 1923, for the purposes hereihafter 

sppearing; I t  is hereby enacted as follows :- 

I. This Act may ,be e a l l d  the. Tndim Cotton Cess (Amend- Shsrt title. 

inenl) Act, 1925. 

XIV o l  leas. 2. I n  section 8 of the Indian Cotton Cess AcB, 1923, for sub- Amendment of 
eeotion 8, Aor ssction (2) the following sub-sections shall be substituted, XIV O P ~ U Z ~ .  

namely : - 
* 

" (2) I n  respect of cotton exported by land on which the 
eass is leviable- 

(a) where the cotton is exported to any territory which is 
foreign Gcrritory as defined in the Land Customs 
~ c t ,  1924, the  cessl shall be assessed by such 
authorities and in such manner as may be pr9- 
scribed, and shall, subject to the provisions of this 
AcD and of any rules made thereunder, for all or 
any cf the purposes of the hand Customs Act, 
1024, be deemed to  be a duty of land custom,q 

, leviable under section 5 of the Indian Tariff Act3 
1894; and 

( b )  in any other case, the cam shall be assessed and levied 
ky such authorities and in such manner as may be 
prescribed. - ,  

(3) The Centrd Board d Revenue constituted under the 
Iv 1826. Central Board of Revenue Act, 1924, may make rules providing, ' 

on suoh cpnditions as may be specified in the rules, for- 
(a) the refund of the cess levied where cotton is exported 

by lmd and subsequently imported into India; and 1 
( b )  the export by land, withoub payment of the cess, of 

cottion which is subsequently to be imported iilio 
India. " 

[P~-ice One Anna or Three-half Pence.] 4 
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